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The 23" May 2025

Memo No-11/N. Vi./Gathan-02/25/1475—In exercise of the powers conferred by
section 3 read with section 4 of the Bihar Municipal Act, 2007 (Bihar Act, 11, 2007) the
Governor of Bihar desires to publish the following draft order, which is published for the
information of the persons who are likely to be affected by it and notice is hereby given
that the said draft will be considered within a month from the date of publication of this
notification.

Objections/Suggestions received through the concerned District Magistrates/
Divisional Commissioner during the draft publication will be considered under section 5 of
the said Act.

Draft Order

Memo No- 11/N.vi/Gathan-02/2025/In exercise of powers conferred by Secion 3 &
7 and departmental notification 2145 dated 10.08.2022 of the Bihar Municipal Act, 2007
(Bihar Act, 11,2007) the Governor of Bihar declares that for the purpose of the said Act, it
is necessary to make an administrative provisions and to enforce the provisions of the said
Act in the following areas falling under Nagar Panchayat, Sonopur of the District of Saran
whose boundary, area and population are noted below:-
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Sl.no | Name of Name Boundary (with thana no.) of Area of Total
Urban /thana no. Nagar Panchayat Nagar Population
Body of included Panchayat | of Nagar
Villages Panchayat
(as per
census
year, 2011)
1 2 3 4 5 6
Name of District-Saran
1 Nagar No new North-Baijalpur Fakir (61), 7.73 37776
Parishad, village Damodarpur (62), Sakatiya (64), Sqare K.M
Sonpur /Area has Chitrasenpur(72)
been added. South- Shahpur (116), Najarmira

(115), Sabalpur, Rahar Diyara (113)
East-Gandak River, District-Vaishali
West-Dudhaila(92),Jaitiya(93)

This area will be called Nagar Prishad, Sonpur .
2.This notification shall come into force at once.
By the order of the Governor of Bihar,

Abhay Kumar Singh,

Secretary to Government.
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